
2341 Written Answers [ RAJYA SABHA ] to Questions 2342 

JHUGGI-DWELLERS   AND   PAVEMENT 
SLEEPERS   IN   DELHI 

888. SHRI JAGAT NARAIN : Will the 
Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be pleased   
to   state   : 

(a) the estimated number of Jhuggi-
dwellers and persons who sleep on the 
pavements in Delhi separately for each 
category ; 

(b) the number of lavatories constructed by 
Government for the use of these persons ; and 

(c) if the number of lavatories is not 
adequate whether improvements are proposed   
to   be  made  in   this   regard   ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING AND 
URBAN DEVELOPMENT (SHRI B. S. 
MURTHY) : (a) According to an estimate 
made by a Study Group in June, 1967, there 
were about 100,000 families of Jhuggi-
dwellers squatting on public lands in Delhi. Of 
these about 22,000 families had been 
rehabilitated under the Jhuggi and Jhonpri 
Removal Scheme upto 28th February, 1969, 
leaving a balance of about 78,000 families. 

According to a survey conducted by Delhi 
Administration in January, 1966, about 5,000 
persons were found sleeping on   pavements   
in   Delhi. 

(b) and (c) The Municipal Corporation of 
Delhi and the New Delhi Municipal 
Committee have provided a number of latrine 
seats in the bigger jhuggis jhonpris clusters. 
Efforts are also being made by them to 
improve the facilities to the extent possible 
within the financial resources available. 

REMITTANCE      FACILITIES      TO      INDIANS 
SETTLED    ABROAD 

889. SHRI JAGAT NARAIN : Will the 
PRIME MINISTER be pleased to state : 

(a) whether Government are aware that the 
Government of Pakistan have provided certain 
facilities to Pakistani citizens in foreign 
countries for remitting money through legal 
channels due to which Pakistan is getting large 
amount of foreign exchange ; 

 

(b) if so, whether the Government of India 
propose to consider the question of providing 
similar facilities to the Indians settled   in   
foreign   countries;   and 

(c) if so, what are the details thereof? 

THE MINISTER OF STATE IN THE 
MINASTRY OF FININCE (SHRT P.    C.    
SETHI)     : (a) Yes.    Sir, 

(b) and (c) Government consider that the 
adoption of such a scheme will not be of 
advantage in the Indian  context. 

 
t [UTILISATION   OF   STATE   BANK   AND L.I.C. 

CAPITAL 
890. SHRI  N.   K.   SHEJWALKAR   : 

SHRI   PITAMBER  DAS : 
SHRI   SUNDAR  SINGH 

BHANDARI   : 
SHRI PREM MANOHAR : 

Will the PRIME MINISTER be pleased   to   
state    : 

(a) the amount utilised out of the capital of 
the Life Insurance Corporation   and   the   
State   Bank   of    India 

t[   ] English translation. 
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after their nationalisation for helping (i) 
agriculturists; (ii) small industries; and (iii) the 
backv ard classes of the society respectively 
an< the manner in which it was    utilised; 

(b) whether Government propose 
to introduce iny change in the rate 
of premium >f the Life Insurance 
Corporation am the interest rates of the 
Banks so as to give relief to the general 
public;   and 

(c) if so, by when, and if not, what 
are   the   reason    therefor?] 

t[THE MINISTER OF SUPPLY AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF FINANCE (SHRI R. K. KHADILKAR) : 
(a) The L. I. C, not being a development 
agency does not invest its funds with reference 
to any particular categories of beneficiaries. 
Being an investment institution, it seeks 
financially sound outlets for its funds within 
the statutory framework prescribed for it. On 
31-3-1969 L.I.C. investments that can readily 
be identified as serving the interests of 
agriculturists and small industries were as 
under :— 

 

 
The above are the values of investments on 

an outstanding basis, net of repayment or 
redemption. The gross amounts must have 
been more. Apart from 
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these, the three categories mentioned in the 
question would have benefited from L.I.C's 
other investments, specially in Central and 
State Government securities, loans to State 
Governments and loans to and securities of 
various bodies in the public and Cooperative 
sector; the exact extent of such benefits 
however cannot be separately    identified. 

Information in respect of State Bank of 
India is being collected and will be laid on the 
Table of the House as soon as it   is   available. 

(b)   &   (c) The proposal for revision of 
premium rates of the L.I.C. is under the 
consideration    of   both    the    Corporation and  
the Government  and  a decision in the   matter   
is   expected   soon. 

As regards revision of interest rates of the 
Banks, the information is being collected and 
will be laid on the Table of the House as soon  
as it is available.] 

891. [Transferred to the 15th December, 
1969-] 

PEARSON    COMMISSION     RECOMMENDATIONS 

892. SARDAR H ARCH ARAN SINGH 
DUGAL : Will the PRIME MINISTER 
be   pleased   to   state   : 

(a) whether it is a fact that the Pearson 
Commission of the World Bank has recently 
submitted its report on the problems of   the   
developing   countries; 

(b) if so, what are the main recommenda-
tions of the said Commission vis-a-vis its 
assessment about the development of  India;   
and 

(c) to what extent India coftd benefit 
by the recommendations of the Commis 
sion   when   implemented ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : (a) The Commission on 
International Development (also known as the 
Pearson Commission), which was appointed 
by the President of the World Bank, submitted 
its report entitled 'Partners in Development' on 
September  15, 1969. 

(b) A Statement giving the recommen-
dations of the Commission, is laid on the 
Table of the House. 

(c) It is expected that the Report will be 
carefully examined by the aid-giving and aid-
receiving countries and by the international 
institutions and in the 

formulation of their policies the recom-
mendations will be kept in view. While it is 
not possible to say now when and what effect 
will be evident in the field of aid as a result of 
this, if the recommendations are implemented 
they will be beneficial to all developing 
countries, including India. 

STATEMENT 'PARTNERS IN 

DEVELOPMENT' 

Report   of  the   Commission   on   International 
Development (Pearson   Commission) 

Summary  of   Recommendations 

Summary of    Recommendations in Chapter 4 

1. Developed countries should eliminate as 
soon as possible excise and import duties on 
non-competing products of special interest   to   
the   developing   countries 

2. Developed countries should draw up 
plans in respect of protected commodities, 
designed to assure that over time an increasing 
share of domestic consumption is supplied by 
imports from developing countries. 

 

3. Discussions should be expedited leading 
to a program of supplementary finance to deal 
with problems caused by expected and 
sustained shortfalls in the export earnings   of  
developing   countries. 

4. Financing of reasonable buffer stocks in 
support of well-conceived commodity 
agreements and policies should be recognized 
as a legitimate object of foreign aid. 

5. No new quantitative restrictions should 
be imposed on products of special interest <o 
developing countries, and all existing 
quantitative restrictions on these products 
should be abolished during the   jg7o's as  
rapidly as possible. 

 

6. Developed countries should establish a 
generalized non-reciprocal scheme of 
preferences for manufactured and semi-
manufactured goods produced by developing   
countries   before   the   end   of   ig7o. 

7. Developing countries should negotiate a 
wide-ranging agreement on tariff concessions, 
extended to all developing countries, before 
the end of 1970. 

8. The IMF, in cooperation with UN 
GTAD, should study the possiblity of a 
clearing arrangement for the financing of 
trade among developing countries on a global 
scale. 


